Misc (Crl'l Bail Case No 411 of 2022
(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ol-og-2022
This is a petition filed u/s 438 of CrPC, with
prayer for an order to release accused/petitioners Safikul
Islam & Hazarat Ali on bail, in the event of their arrest in

connection

with Jamuguri PS Case No. 806122 u/s

4061392134 of IPC.

The called for case diary has been received.

I

have heard the learned Counsel for the

accused and also the learned Addl PP for the State.

The facts of the case, in briet, are that on
t5-07-2022 an FIR was lodged at the Borghat Police Out
Post under Tezpur PS by one Seyiekielie Chase stating
therein that he had been receiving phone calls from some
phone numbers mentioned in the FIR and the callers were

motivating him

to engage in a

business with them. On

"'their inducement, the informant paid Rs.2 lakhs by way of

account transfer in the bank account

of one Husnara

Begum. The accused persons induced the informant to

bring Rs.7 lakhs and accordingly, on L5-07-2022, the
informant along with his sister Ketsino Secu came to
Tezpur. They brought Rs.7 lakhs with them. When they
reached near the Brahmaputra Bridge at about 10.30 am,
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some 314 persons snatched away their bag containing
Rs.7 lakhs and they fled away. The informant went to
Borghat Out Post and two persons were identified namely
Kashem Ali and Saiful Islam.

Based on that FIR, Tezpur pS Case No. 806/22

was registered uls 4061392134 of IpC.

The learned Counsel for the accused/petitioners

has submitted that since the registration of this case,
police has visited the house of the accused/petitioners
several times and hence, they are apprehending that they

It is also submitted that a
bai! petition moved earlier in the Court of Hon,ble
may be arrested and harassed.

sessions Judge, sonitpu[ Tezpur was rejected vide order

dated 03-08-2022.

On

perusal

of the case diary some

incriminating materials have been found against the
accused/petitioners. The offence involved

nature and the investigation

is at a

is serious in

crucial stage.

Custodial interrogation of some persons may be required

to collect all the material evidence in this case.
Considering these aspects

of the matter,

the

pre-arrest bail petition filed by the accused/petitioners

is

rejected.

Inform the IO accordingly.
Return the case diary in sealed

envelope.

.

With this order, this Misc case is disposed of.

@__--

Addl Sessions Judge(FTC),
Sorritpur, Tezpur

